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Commissioner (Appeals) Commissioner of Central Excise, Customs and Service Tax-

VADODARA-II) 

 

Aarti Fertilizer                                                           ........Appellant 
M/s Aarti Industries Ltd, Plot No. 801/15 To 19,21 & 22,  

Phase-iii, Gidc, VAPI, GUJARAT  

 

VERSUS 

C.C.E. & S.T. Surat-I                                              ........Respondent 

NEW BUILDING...OPP. GANDHI BAUG, 

CHOWK BAZAR, SURAT, GUJARAT-395001  

 
APPEARANCE: 
Ms. Roohi Jhota (Advocate) for the Appellant   

Shri Pankaj Kumar Singh, Authorised Representative for the Respondent  

 
CORAM: HON’BLE MR. RAMESH NAIR, MEMBER (JUDICIAL)  

HON’BLE MR. RAJU, MEMBER (TECHNICAL)  

 
                                                              DATE OF HEARING:27.06.2022 

                                                        DATE OF DECISION:27.06.2022 
 

 The application and appeal is disposed of.  For order, see order of 

date in Excise (EH) Misc. Application No. 10174 of 2022 in Excise Appeal No. 

12394 of 2019. 

(Dictated & Pronounced in the open court) 

 

                                                      (RAMESH NAIR)  

       MEMBER (JUDICIAL) 
 

 
 

 
 

                                            (RAJU) 
MEMBER (TECHNICAL)  
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